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:E: Kalmur 

Authorized Officer 
Punjab National Bank 

Rlys plans economy meals for general coaches 
NewDelhi:There will be af-
fordable "economy meals" 
and packaged water spe-
cially for general-coach 
passengers at stations, 

Railways said on 
Wednesday. The counters 
will be placed on the plat-
forms next to the general 
coaches. 

The meals are to be 
supplied from the kitchen 
units - Refreshment 
Rooms andJanAhaars -of 
IRCTC. ENS 
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Reserve Bank of India cancels the licence of United India Co-operative Bank Limited, 
Nagina, Bijnor, Uttar Pradesh. 
Today, the Reserve Bank of India (RBI), vide order dated July 14, 2023, has cancelled the 
licence of 'United India Co-operative Bank Limited, Nagina, Bijnor, Uttar Pradesh'. 
Consequently, the bank ceases to carry on banking business, with effect from the close of 
business on July 19, 2023. The Commissioner and Registrar of Cooperative, Uttar Pradesh 
has also been requested to issue an orderforwinding up the bank and appoint a liquidatorfor 
the bank. 
The Reserve Bank cancelled the licence of the bank as: 
i. The bank does not have adequate capital and earning prospects. As such, it does not 

comply with the provisions of Section 11 (1) and Section 22 (3) (d) read with Section 56 of 
the Banking RegulationAct, 1949. 

ii. The bank has failed to comply with the requirements of Sections 22(3) (a), 22 (3) (b), 
22(3)(c), 22(3) (d) and 22(3)(e) read with Section 56 of the Banking RegulationAct, 1949; 

iii. The continuance of the bank is prejudicial to the interests of its depositors; 
iv. The bank with its present financial position would be unable to pay its present depositors 

in full; and 
v. Public interest would be adversely affected if the bank is allowed to carry on its banking 

business any further. 
2. Consequent to the cancellation of its licence, 'United India Co-operative Bank Limited, 
Nagina, Bijnor, Uttar Pradesh' is prohibited from conducting the business of 'banking' which 
includes, among other things, acceptance of deposits and repayment of deposits as defined 
in Section 5(b) read with Section 56 of the Banking Regulation Act, 1949 with immediate 
effect. 
3. On liquidation, every depositor would be entitled to receive deposit insurance claim 
amount of his/her deposits up to a monetary ceiling of 5,00,000/- (Rupees five Iakh only) 
from Deposit Insurance and Credit Guarantee Corporation (DICGC) subject to the 
provisions of DICGC Act, 1961. As per the data submitted by the bank, 99.98% of the 
depositors are entitled to receive full amount of their deposits from DICGC. 
Lucknow Regional Director 
July 20, 2023 RBI, Lucknow 
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IRCLE SASTRA, Circle Office; ARA, Arrah, Hotel Regal, Second Floor, District-shoJpur, 802301 

as,
POSSESSION NOTICE (For Immovable property) 

torsigned being the Authorized Officer of the Punjab National Bank, Circle SASTRAAra, Hotel regal, second Floor, Ara- 802301 
he Secuitfizafion and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of 
• conferred under Section 13 read with rule 3 of the Seaxity Interest (Enforcement) Rules, 2002, issued a demand notice dated 
023 calling upon the Borrower MohammadArtf, Sf0 Julfelcar Hussain, and Guarantor Jahlda Begam, RJOat Vitage- Tala, 
ra, Adhaura Road, Tala, P0- Kolhua, Ward No-06, Dist-Keimur, Bhabhua, Bihar- 821102 to repay the amount mentoned in 
Ce being Rs 7,32,596.43 (Rupees Seven Lakh Thirty Two Thousand Five Hundred Ninety Six and Palsa Forty Three Only) 
rest and charge thereon from 16.03.2023 within 60 days from the date of notice/date of receipt ofthe said notice. 
Tower having failed to repay the amount, notice is herebygiven to the borrower and the public in general that the undersigned has 
ossession of the property described herein below In exercise of powers conferred on him/her under Section 13(4) of the said Act 
it Rule 8 of the said Rules on this 15' day of July 2023 
iower in particular and the public in general Is hereby cautioned not to deal with the property and any dealings with the property 
.ubject to the charge of the Punjab National Bank for an wr1nrt of Re 5,33,118.24 (Rupees Five Lakh Thirty-Three Thousand 
indred Eighteen and Palsa Twenty-Four Only) as on 30.06.2023 along with future interest and expenses from 01.07.2023 
jnlentin full. 

The Borrower's/Ouarantor's/Mortgagor's attentloeia Invited to provisions of sub-section (8) of section 
13 of the Act In respect of time available to redeem the secured assets. 

Peacrtptlon of Immovable Prooerty 

tPart and Parcel of the Immovable Property situated at 

a- Bilaro, Thana no- 442, Thana &Anthal- Bhabhua, Khata no. 169, Plot no.443/584, Ward No-6, Distt: Kaimur, 

rea- 03 decimal. Registered Sale Deed No- 9371 dated 10.10.2011 

'-Jahida Begum, W/O Julfekar Hussain 

aries: North- Ram Sakal Singh, South- Rasta 02 Feet wo 06 Feet Awadhesh Singhdigar hissedar, East- 

ar, West- Rest Plot no.443/584 AslamAnsah Hal Baidar 

CENTRAL ELECTRICITY  
REGULATORY COMMISSION 

3' & 4" Floor, Chanderlok Building, 36 
Janpath, New Delhi-110001, Phone: 23353503, 

23753923, Website : www.cercind.gov.in  
Petition No. 143/TU2023 Dated: 17.7.2023 
NOTICE UNDER CLAUSE (a) OF SUB-SECTION (5) OF 

SECTION 15 OF THE ELECTRICITY ACT, 2003 
An application under Sections 14 and 15 of the Electricity Act, 
2003 (the Act) has been made by Khavda RE Transmission 
Limited, 8-9, Qutab Institutional Area, Katwaria Sarai, New 
Delhi-110016 to establish 2009 (hereinafter referred to as 
"Transmission Licence Regulations") to establish Transmission 
Network Expansion in Gujarat associated with integration of RE 
projects from Khavda potential RE zone on Build, Own, Operate 
and Transfer basis (hereinafter referred to as "the Project") 
consisting of the following elements as per RFP documents: 

Scheduled Element(s) which are 
S. Nameof the COD in pm-required for 
No. Transmission months from declaring the 

Element Effective commercial operation 
::e (COD) of the 

respective Element 
1. Banaskantha-Ahmedabad 24 months Khavda Phase-11 

765 kV D/c line with (5GW) scheme 
330MVAr, 765 kV Switchable 
line reactor on each ckt at 
Ahmedabad S/s end 
• 765 kV, 330 MVAr 

Switchable Line Reactor 
along with switching 
equipments —2 nos. (6 X 
110 MVAr) 

• 765 kV line bays- 4 nos. (2 
nos. at Banask,ia and 
2 nos. at Ahmedabad) - 

Note: 
I) Developer ofAhmedabad P.S. to provide space for 2 no. of 765 kV 

line bays alongwith Switchable Line Reactor at Ahmedabad end 
for termination of Banaskantha —Ahmedabad 765 kV D/c line. 

8) Powergrid to provide space for 2 no. of 765 kV line bays at 
Banaskantha end for termination of Banaskantha -Ahmedabad 
765 kV 0/c line. 

2. The applicant has been selected as the Transmission Service 
Provider with the lowest levelized transmission charges of 
773.27 million on the basis of the competitive bidding carried out 
by REC Power Development and Consultancy Limited 
(RECPDCL), in accordance with the Guidelines issued by the 
Central Government under Section 63 ofthe Act. 

3. The Central Transmission Utility of India Limited vide its letter 
dated 21.4.2023 has recommended for the grant of transmission 
licence to the applicant to establish the proposed transmission 
system. 

4. Based on material available on record, the Commission has, vide 
order dated 17.7.2023 in Petition No. 1431TL/2023, proposed to 
issue transmission licence to the applicant for establishing the 
transmission system as noted inparal above. 

5. Acopy of the application, along with its annexures and enclosures, 
made by the applicant for the grant of inter-State transmission 
licence to Khavda RE Transmission Limited, (Now known as 
POWERGRID Khavda RE Transmission System Limited before 
the Commission can be accessed at the website 
www.powergrid.inlzubsidiaries or inspected by any person in 
the Commission's office by following the laid down procedure. 

6. Notice is hereby given in pursuance of clause (a) of sub-section 
(5) of Section 15 of the Act that suggestions or objections, if any, to 
the Commission's proposal to grant transmission licence to the 
applicant, as aforesaid, be sent to the undersigned by 7.8.2023 at 
the above noted address. The suggestions or objections received 
after the specified date shall not be considered. 

7. The application shall be taken up for further hearing by the 
Commission on 11.8.2023. Any person who files suggestions or 
objections may in his/her discretion attend the hearing, for which 
no TNDAshall be paid by the Commission. SdI- 

(Harpreet Singh Pruthl) 
Secretary 
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